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JOINT COMMITTEE INSPECTION REPORT
In the matter of O. A. No. 181/2026
Dipendra Jain V/S State of Uttar Pradesh

Background:

Hon’ble NGT Principal Bench, Delhi vide its order dated 09.04.2026 in the matter
of Dipendra Jain V/S State of Uttar Pradesh (O. A. No. 181/2026) directed for
joint inspection of the site located at service road of NH19 at Subhash Tiraha in
Shikohabad, District Firozabad by the designated Joint Committee comprising
District Magistrate Firozabad, Regional Officer, Uttar Pradesh Pollution control
Board, Firozabad and Divisional Forest Officer Firozabad. Related portion of the
order passed by Hon’ble NGT is as given below:

5. Accordingly, we constitute a Joint Committee comprising of District
Magistrate, Firozabad, Regional Officer, Uttar Pradesh Pollution Control Board,
Firozabad and Divisional Forest Officer, Firozabad and direct the same to meet
within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and suggest appropriate remedial action
and to submit its report within one month to this Tribunal and send a copy of the
report to the concerned authorities who shall be bound to take appropriate action
in accordance with law by giving opportunity of being heard to the concerned

persons/project proponents and to submit action taken report within next one

month.

6. The District Magistrate, Firozabad will be the nodal agency for coordination
and compliance regarding submission of the report of the Joint Committee and

filing of action taken reports by the concerned authorities.

7. Report by the Joint Committee and action taken reports by the concerned

authorities may be filed as directed above before the learned Registrar General
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of thi
f this Tribunal, who shall be at liberty to place the matter before the Bench if
Jurther orders are necessary.

9. The present original application is disposed of accordingly.

The Joint Committee constituted by Hon’ble Tribunal comprising following

officials

1. Additional District Magistrate (Namami Gange), Firozabad (Nominated
by the District Magistrate, Firozabad)

2. Divisional Forest Officer, Firozabad
3. Regional Officer, Uttar Pradesh Pollution Control Board, Firozabad

Copy of the Hon’ble NGT order is attached as Annexure-1.

2.Factual Position:

The Joint Committee meeting convened on 23.04.2026 at the Firozabad
Collectorate and scheduled the site inspection for 30.04.2026. Accordingly,
a joint inspection of the site located on the NH19 service road at Subhash
Tiraha, Shikohabad, District Firozabad, was conducted on 30.04.2026 by
the Joint Committee comprising Shri Mohan Lal Gupta, Additional District
Magistrate (Namami Gange), Firozabad (Nominated by the District
Magistrate, Firozabad), Dr. Bhanendra Singh, Divisional Forest Officer,
Firozabad, and Shri Bhuvan Prakash Yadav, Regional Officer, Uttar
Pradesh Pollution Control Board, Firozabad. The inspection was carried

out in the presence of the applicant and Shri Harendra Baghel (alias Bobby
Baghel), leading to the following field observations:

1. A spot memo was prepared on-site during the joint inspection, a copy of
which is attached herewith as annexure-2)
2. During the visit, the applicant, Mr. Dipendra Kumar Jain, stated: "I have

not submitted any application to the Hon’ble National Green Tribunal.

Hiodor T e



9

Someone is misusing my name, and I am not concerned with O.A. No.

181/2026." (Annexure-3)

3. The land in question, Gata No. 480 (Area: 0.3720 ha) and 481 (Area:0.122
not a public park. It is owned by Ashok

nd residents of Gram

ha) is a private property and
Chandra and Subhash Chandra, sons of Murari Lal a
Sahjalpur, Tehsil Shikohabad, District Firozabad. (Annexure 4&5)

s converted from agricultural to non-

4 The status of the said land wa
the Uttar Pradesh

agricultural (residential) land under Section 80 of

Revenue Code, 2006, by order of the Sub-Divisional Magistrate’s Court

dated 30/01/2026. (Annexure -6)

(a) (b)
Photographs of joint inspection (a&b) and of the site (c)

5. The landowner declined to attend the site inspection due to health reasons.

However, his submissions were recorded via telephone.

6. Shri Harendra Baghel (alias Bobby Baghel) and Shri Anil Baghel to

develop the property as "Mahaveer Plaza." While no written agreement

whner confirmed this arrangement via telephone.
oning with 2-3 feet high

was provided, the o
7. Physical inspection revealed internal partiti
boundary walls and 2 kaccha road (unpaved) of 2-3 feet hight also

constructed on the site. No major structural construction has commenced.

8. The project proponent failed to produce an approved layout from the

Firozabad-Shikohabad Development Authority (FSDA).
9. A report was obtained from the Secretary, Firozabad-Shikohabad

Development Authority (FSDA), which reveals that the authority has
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registered C :
ase No. 158/2025 against the project proponent for

tting. To regularize the development, the project
Io .
proponent has recently submitteq a layout plan for approval, which is

unauthorized/illegal plo

currently under technical review by the FSDA (Annexure-7).

10. Regional Officer, UPPCB, Firozabad stated that the project is a plotting
project having plot area of 4940 sq. meter. The said plotting project is not
covered under EIA notification 2006 framed under Environment Act 1986
and exempted from obtaining Environmental Clerance (EC). The said
project is also exempted from obtaining consent to establish (CTE) and
Consent to operate (CTO) under the provision of The water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981 as amended.

11.A report was also sought from Executive officer Nagar Palika Parishad
Shikohabad. According to the ref)ort, a No Objection Certificate (NOC)
has been formally issued on dated 27.01.2026 to the FSDA for the approval
of the proposed layout plan. (Annexure-8)

12.The owner planted several fruit & ornamentai species, such as Jamun,
Mango and Ashok, many years ago, which have since become full-grown
trees. 43 trees of different species are standing in the area (Restricted
species -24 and exempted species-19 as per U.P Tree Protection Act 1976).
(Annexure -9)

13.During the visit, it was found that concerned project proponent had
illegally felled one Neem tree with a stump circumference of 103 ¢m and
lopped the branches of five other trees (three Mango and two Jamun). Thus,
he has damaged the total six trees of restricted species.

14.The Range Forest Officer (RFO), Shikohabad, informed the corﬁmittee that
H-2 Case No. 02/Shikohabad/2026-27, dated 22.04.2026, has been
registered under Sections 4 and 10 of the Uttar Pradesh Tree Protection -
Act, 1976, for the offence of illegal felling and lopping of trees against

"fm*“ % @G~
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Ashok Chandra, Subhash Chandra, and Harendra Baghel (alias Bobby
Baghel). (Annexure-10)

15. Mr. Harendra Baghel (alias Bobby Baghel) stated that he had unknowingly
felled one tree and lopped five others, as they were obstructing the road

and wall construction, without obtaining the requisite permission.

Recommendations:

Based on the findings, the Joint Committee recommends the following:

1. The project proponent must immediately cease all further activity until a
formal layout plan is approved by the Firozabad-Shikohabad Development
Authority (FSDA). |

2. The Forest Department shall proceed with the punitive action as per the
U.P. Tree Protection Act, 1976, for the unauthorized felling/lopping.

3. The Firozabad-Shikohabad Development Authority (FSDA) shall initiate
formal proceedings to impose penalties on the project proponent for the
unauthorized commencement of plotting and site development prior to
obtaining the requisite layout approvals,

4. The project proponent is mandated to ensure the protection and survival of
the remaining 43 trees on the property. Any future removal or damage to

these trees must strictly adhere to the prescribed legal procedures and prior

permissions.
flrde Qe .
Bhuvan Prakash Yadav MohangG/upta Dr. Bhanendr8 Singh
Regional Officer, Additional District Divisional Forest
UPPCB, Firozabad Magistrate (Namami Officer, Firozabad

Gange). Firozabad
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Item No. 01 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 181/2026

Dipendra Jain Applicant
Versus

State of Uttar Pradesh. Respondent

Date of hearing: 09.04.2026

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: None for the Applicant.

ORDER
1. Mr. Dipendra Jain has sent to this Tribunal by post the present
undated letter petition (received by the Tribunal on 29.12.2025) which has
been treated and registered as O.A. No. 181/2026 for exercise of suo moto
jurisdiction in view of law laid down by Hon’ble Supreme Court
in Municipal Corporation of Greater Mumbai vs. Ankita Sinha, (2022)

13 SCC 401.

2. The Applicant has raised grievances regarding illegal felling/pruning
of trees being on the service road of NH-19 at Subhash Tiraha in
Shikohabad, District Firozabad, Uttar Pradesh. The relevant part of the

O.A. enumerating grievances of the applicant is reproduced as follows:-

“With due respect, I wish to bring to your attention the situation of an
old and renowned public park located in the Shikohabad area of
Firozabad district, This park has been playing a significant role in
maintaining a clean environment in the area for the past several
decades. This park has numerous large and shady trees, medicinal
plants, and provides a natural habitat JSor birds and other animals.

I would like to respectfully inform you that there is a green area of
approximately seven bighas on the service road of NH-19 at Subhash
Tiraha in Shikohabad tehsil of Firozabad district, Agra division, Uttar
Pradesh. This area is covered with Slowering, fruit-bearing, and shady

1
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trees and was being used by the local residents and children of
Shikohabad for recreation and leisure. Ashok Kumar Jain, a resident
of Shikohabad, has entered into an agreement with Harendra Baghel
Urf Bobby Baghel, & Anil Baghel resident of Shivganga Market, Katra
Bazaar, Shikohabad, for the construction of a shopping complex for
personal gain. This is being done without informing the Firozabad-
Shikohabad Development Authority and without obtaining the
necessary approvals for the building plan. The proposed plan is
attached. In this area, in collusion with local administrative officials,
trees are being thinned out daily under the pretext of pruning, and the
remaining green trees are being cut down after dark. The wood is then
removed from the area, and the remaining roots and stumps are dug
up and the holes filled. Due to the destruction of this park, local elderly
people, women, and children have no other suitable place left for
walking and playing. For some time, a large statue of Mahavir Swami
was also installed in this park, which has now been removed. This is
causing considerable inconvenience to the people, especially the Jain
community, for their worship and prayers! Unfortunately, for the past
few days, large-scale tree felling has been taking place in this garden
without any prior notice, permission, or legal process. According to
local residents, this is being done to facilitate a private construction
project or for commercial purposes. This felling is not only a violation
of the Environment Protection Act, 1986 and the Tree Preservation
Rules, but also goes 'against the guidelines issued from time to time
by the Hon'ble National Green Tribunal (NGT).

Due to the tree felling, air pollution in the area is increasing rapidly.
Previously, the garden helped regulate the temperature, but now a
noticeable increase in heat is being felt. In addition, reduced
absorption of rainwater is leading to waterlogging problems. The
chirping of birds is disappearing, and biodiversity is under serious
threat. This is having an adverse impact on the health of children, the
elderly, and the general public.

Despite complaints lodged by local residents with the municipality and
concerned departments, no concrete action has been taken so far. This
has caused anger and frustration among the citizens. If this problem
is not addressed in a timely marner, the environmental imbalance
could become even more severe in the future,

Therefore, I humbly request that you conduct an impartial
investigation into this matter, immediately stop the illegal felling of
trees in the garden, and take strict legal action against the guilty
individuals or organizations. Furthermore, I request that new trees be

planted in place of the felled ones to compensate Jfor the environmental
damage.

I have full faith that the Hon'ble National Green Tribunal will take
prompt cognizance of this serious issue and take the necessary steps
towards environmental protection.
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Your kind consideration would be highly appreciated. “

3. None has appeared for the applicant today. However, instead of

dismissing the application in default we consider it appropriate to proceed
further and look into the grievances raised in the application and

documents enclosed with the same.

4, The averments made in the O.A. raise substantial questions relating
to environment arising out of the implementation of the enactments
specified in Schedule-I to the National Green Tribunal Act, 2010. In view
of the facts and circumstances of the case, we consider it appropriate that
a Joint Committee be constituted with direction to verify the factual
position and to suggest appropriate remedial measures and to send copies
of its report to the concerned authorities for taking appropriate aétion in

accordance with law.

5. Accordingly, we constitute a Joint Committee comprising of District
Magistrate, Firozabad, Regional Officer, Uttar Pradesh Pollution Control
Board, Firozabad and Divisional Forest Officer, Firozabad and direct the
same to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of
the concerned project proponent, verify the factual position and suggest
appropriate remedial action and to submit its report within one month ta
this Tribunal and send a copy of the report to the concerned authorities
who shall be bound to take appfopﬁate action in accordance with law by
giving opportunity of being heard to the concerned persons/project

proponents and to submit action taken report within next one month.

6. The District Magistrate, Firozabad will be the nodal agency for

coordination and compliance regarding submission of the report of the
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Joint Commiittee and filing of action taken reports by the concerned

authorities.

7. Report by the Joint Committee and action taken reports by the
concerned authorities may be filed as directed above before the learned
Registrar General of this Tribunal, who shall be at liberty to place the

matter before the Bench if further orders are considered to be necessary.

8. The District Magistrate, Firozabad is directed to ensure requisite
compliance and submission of reports within specified period and in case
of non-compliance, exemplary costs may be imposed by this Tribunal on

the District Magistrate, Firozabad and concerned officers/authorities.
9. The present original application is disposed of accordingly.

10. However, in the eventuality of the applicant or concerned persons/
project proponents having any grievances against the report of the Joint
Committee or action taken by the concerned authorities, the Applicant or
the concerned persons/project proponents may move this Tribunal by way
of appropriate proceedings for such further orders as may be considered

necessary.

11. A copy of this order may be sent to the Member Secretary, Uttar
Pradesh State Pollution Control Board, District Magistrate, Firozabad and

the Divisional Forest Officer, Firozabad by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

April 09th, 2026

ghr/iginal Application No. 181/2026
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